
s.o.2\2In exercise of the powers conferred by sub-sections (4) and (5) of
section 6 0f the Jammu and Kashmir Land Revenue Act, samvat 1gg6, the Gorernment
hereby confer upon alr the sub-Divisionar Magistrates of the union Territory of Jammu
and Kashmir, the powers of coflector to be exercised by them under the said Act, withintheir respective territorial jurisdiction.

By Order of the Goyernment of Jammu and Kashmir.

No: Rev-Sett/ 15 B/ 2024 (7 5BLg7 B)

Copy to the:

sd/-
(Rajeev Ranjan) IAS

Secretary to the Government
Dated: 3o .07.2026

ent

1. Financial Commissioner (Revenue), J&K.
2. Additional Chief Secretary to Hon,ble Chief Minister, J&K.
3. Principal Secretary to Hon,ble Lieutenant Governor, J&K.
4. Joint Secretary, Ministry of Home Affairs (JKL), Government of India.
5'commissioner/secretary to the Government, Generar Administration Department
6. Divisional Commissioner, Kashmir/Jammu.
7' Commissioner/secretary to the Government, Department of Law, rusrce &
Parliamentary Affairs,
8. Commissioner, Survey and Land Records, J&K.
9. All Deputy Commissioners.
10. Director Archives, Archaeology and Museum, J&K.
11. Sub Divisional Magistrate (All).
12. Regional Director Survey and Land Records (All).
13. General Manager, J&K Ranbir printing press Jammu with the request topublish in the Official Gazette.
14. Private Secretary to Hon,ble Chief Minister, J&K.
15. Private Secretary to the Chief Secretary, J&K.
16. Private Secretary to Secretary to the Government, Revenue Department.
17. Stock File

18. Incharge website, Revenue Department.
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GOVERNMENT OF JAMMU AND KASHMIR
Revenue Department

Civil Secretariat, Jammu/ Srinagar

Notification
Srinaga r, the-_=.fu}_ : uly, 2026.


